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l
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

IN O.A. NO. 06 OF 2012

EA NO. 05 OF 2024

IN THE MATTER OF:

NIZAMUDDIN WEST ASSOCIATION

VERSUS

UNION OF INDIA & ORS

... APPLICANT

... RESPONDENTS

AFFIDAVIT ON BEHALF OF MUNICIPAL

CORPORATION OF DELHI IN COMPLIANCE OF ORDER

DATED 24.03.2026

I, Sanjeev Khirwar, S/o Dr. Udai Bhan Singh, Commissioner,

Municipal Corporation of Delhi, do hereby solemnly affirm and

declare as under:

1. That I am the deponent herein and am duly authorized and

competent to swear this affidavit on behalf of the Municipal

Corporation of Delhi (MCD). I am well conversant with the

of business.
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2. That the present affidavit is being filed in compliance of the

directions issued by the Hon'ble National Green Tribunal,

Principal Bench, New Delhi vide order dated 24.03.2026.

3. That it is respectfully submitted that the "slits" referred to in the

Hon'ble Tribunal's order are gaps observed beneath the

temporary barricading installed at site from the ground level.

4. That the barricading provided at site is temporary in nature and

has been installed as an interim safety measure to restrict access

to the drain during the period prior to and during desilting

operations. The precept was that the barricading would be

removed during the desilting operation and would be re-fixed

appropriately after desilting.

5. That continuous inspection and monitoring of the barricading is

being carried out by field officials, and vulnerable locations are

being attended to on priority to eliminate any possibility of

accident or untoward incident.

6. That adequate caution boards and warning signage have already

been installed at prominent locations at and around the site to

alert the general public regarding the presence of the drain and

<f~S<~ ngoing works. The photographs are annexed herewith as
7 O(j .a.TwN A nexure-'A'.:>» N..ACO""" 2

- peli"9,,- a20p· 7'{1l­
Res"",/cae% " with regard to desilting of Defence Colony drain, it is

Gbvr. o~submitted that the desilting work shall commence w.e.f.
n...a-
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3
01.04.2026 and shall be completed on or before 15.06.2026, i.e.,

well before the onset ofmonsoon season (July 2026).

8. That with respect to permanent protective measures, it is

submitted that the proposal/tender for construction of permanent

toe walls along the drain is under process. The construction of

toe walls shall be undertaken immediately after completion of

desilting work i.e. 15.06.2026 and shall be completed by

15.l 0.2026.

9. That in order to further ensure safety, a proposal is under

consideration for providing temporary covering over the drain

openings. The execution of this work shall be taken up after

completion of desilting i.e. 15.06.2026 and shall be completed

by 15.10.2026, along with the construction of toe walls, as part

of a comprehensive safety and environmental protection

measure.

10.That it is respectfully submitted that both interim and long-tenn

measures are being undertaken in a time-bound manner to

ensure that the site is made fully safe and compliant, and that no

accident or untoward incident occurs, in compliance with letter

and spirit of the directions of the Hon'ble Tribunal.

DEPkiv~
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VERIFICATION :

Verified at New Delhi on this~ ..0..M~~a§Oo~arch 2026 that the

contents made in the above affidavit are true and correct to the best

of my knowledge and belief and nothing material has been

concealed therein.

DEP~i,b

:3 7%.4%-7
5/,"J, W/o, Dio, Sh fl~.R ,,.., - /ln-,,,,.,

. ,- . ·,- A _,,/. > U~---( Identified by :'ru>mt..4iv.. • • .. .. • ....48 P (j/y has sclemn!v .t.ttest;.!d i)efore me at Der,.:, · <✓.: on 5: No ~·ll
._, D KR TlW'"R~.,,,.... ~1--at· ttic ··"r:1=-nt•-. nT tlv-: ~'!fnctivlt whlcVINO · t'\ \,, • L 1 •.v. • ... ·- · • ·

Delhi High Court ave been ea ove gsz@nee","7* Regn. No. 2141G/202O ..,_. re true & c.orrect lG nts/i"iel' 1'fl0'-N1edgr

\

Expiry Date J ,\lOTt\P'-
15/03/2030 /"'7--

<°Oar' 30 MAR 2026
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MUNICIPALCORPORATJONOF DELHI
OFFICE OFTHE EXECUTIVE ENGINEERM-I CENTRAL ZONE

MCPRYSCHOOL C-BLOCKLAJPATNAGAR-lll, NEWDELl:11-24

NIT 1>' · DIEE(M)-J/CNZJ2025-2026!L163}82­1«.. eof purchaseand download oftender
Clos.mg ofTcruler
Openingof financial bid.

Dated 19.03.2026

26.03.2026 upto 03:00 PM
26.03.2026 1upto 03:00 PM
26.03.2026 upto03:05 PM

FOR ONLINE TENDERJNG TIME TABLE PLEASE REFER htps://etenders.gov.in/eprocurelapp Sealed percentage
rate/item rate are invited for the following works by MCD. As per circular No. AO/Engg (HQ)/MCD/2023/D-215 dated
17.02.2023, theelisted contractor of theMCDas well as all contractors already registered with CPD, state PWDsand Urban
Local Bodies having valid registration will be allowedto tender for theamount they hnve registered subject to the conditions that
they are neilher black listed nor debarredat thetime ofpurchase of tender. Tenderwill be received as per timetable and will be
opened lll PM un 26.03.2026 website bttps://ctenders.gov.infeprocure/app by EE (M)-UCcntraI ZoneMC Py School C-Block
Lajpat Nagar-111, New Delhi- 110024, Validity of rates will be 5 months from the date of opening of NIT and in case of
negotiation from thedaleofnegotialion.

Note: For online tenders, teuder cost will be deposited onhttps-J/etenders.gov.in!eprocure/appthrongh NEFT/net banking ere.

s. Tender Estimated Earocst Timeor Tender Hcatl ofNo. Numeofwork Amount Amount Maney coupletion Cost Arcount
Construction of RCC ToeWall and Providing Wire Mesh

·" '5lrcen/ Screening Bar at Upstream of Defence Colon} 32964887 33037100 660800 3Months 1710 XL-V-A-11Drain In Ward No. 145, AndresGani, New Delhi.

Conditions given in the printed NIT form A-32, chapter 9 of theMunicipal accounts codepart I will hold good. The
contractorswill haveto giveadeclaration about thenameof therelatives employed inMCD alongwith eachtender.

Bidding documents can be downloaded from the website https:/ letenders.gov.in/eprocurelapp. Both tender cost and
eamesf money can be paid through net banking or can be deposited in the form of bank draft of a scheduled bank in favor of
Commissioner, Municipal Corporation of Delhi. The contractors shallhave to pay the tender costand earnestmoney mentioned
against the each work at the. time of download of tender documents. If :the payment is made through demand draftthen :the
contractor has to deposit the different demand draft for tender cost and earnest money atthetime of re-encryption of onliue bid
and thesamewill be received in theofficeoftheExecutiveEngineerM-1 Central Zone,MCPry SchoolC-BlockLajpat Nagar-III,
New Delhi-U0024. . .

Larest circulars/office orders are to be followed along with general conditions of contract for South Delhi Municipal
Corp2ration works and shall be part of agreement. Any conditional lender is liable to be rejected. Department reserves rights to
reject any tender without assigningany reason.

i)

ii)

iii)

iv)

v)
vi)

vii)

viii)
ix)

)

xi)
xi7)

xiii)

xiv)

xv)

xvi)
xvii)
xviii)

xix)

NecesSllry deduction shall bemade in thebills towards GSTAct asapplicable on work sand noting extra shall. be
payable on theis account. '
Oftice orderNo. D/167/EE(P)II1/06datedl1.12.06 regarding deletion ofArbitration clause from contract clauses of
thecontractandcircularNo. 471/EE(P)II date22.02.06regarding recovery of labour cess will beapplicable.
General specification, General conditions, all special conditions and additional conditions (for dense carpeting etc.
in densework) are applicabletbesarne may be seen in the office of undersigned.
The circular vide No.PSCI777/2008 dt01.10.O8 regarding Modalities for timely execution of project will be
applicableand binding to thecontractor.
Cin.-ularNo. DCA/Engg./201 l/387dt.13.I 0.11 regmling execution ofcontract agreementwill beapplicable.
Condition/provision for the procurement of the Steel and Cement as circulated vide D/EE(P-l)-SDMC/2013-14/83
dated 16.05.13 will beapplicable.Thecircularvideno. D-77/SEP)/EE(P)-/SDMC/2014-15 dated
25.08.14 regarding useofPortal and Pozzolana Cement(PPC) inRCCstructures will also beapplicable. ·
Circular No. Addi. Comunr. (Engg.)/MCD/D-A1 dated 17.02.23 regarding third party quality assurance will be
applicableand chargesfrthe3rd party quality assurance is to beborne by thecontractor.
Thecircular videSDMC/SEP)/15-16/07dt. 19.04,16 regarding DenseCarpetingWork will beapplicable.
In all the development works an area of size 1.0 mtr. around the tree. coming at the proposed site of works, shall
compu1sorily belef kaccha.9
Thecontractor shall quote their rate upto two decimals only. in case, the contractor quotes his rate in three or more
decimals, such tenderwill beoutrightly rejected.
In case quoted lowest rates in respect of two or moreagencies are same,hem drawoflots etc. will beadopted.
Circularlofficeorder issued by MCD from timeto time upto dateofu:ceipt of tender will be applicableand contract
conditions/rules/directfons/clauses of the contract etc will stand modified to the extent as is mentioned in
that/thosecircular/officeorder.ilabovementionedcircular/officeordets. ·
As per Circular No. D/SE(P)/2020-2I/154 dated 13.10.2020, CPWD Works Manual/SOP available at the lime of
calling of tenders onCP\VD web sitecpwd.gov.in will beapplicable. .

Circular No. D/155/E-in-C/SDMC/2020-2021 dated 16.10.2020 -asper this circular "thecontractor shall procure
Ready Mix Concrete of specified grade confinning to CPWD specifications 2019 from the ready mixed plant
setup/operall!d by the cement manufactures having a cement production capacity, not less than one million tons
pemnnum". · ·

For RMC work, contractor will submit computerized printed delivery tickets with infonnation as per Annexure­
D,CPDspecification5.9.6.5andcomputerized batch mixslips.

Circular No. D/CE/QC/2021/SE(QC)ID-237tlatedO9.02.2022 reg. Third Party QualityAssurance/Audit.
CircularNo.114/Addl.Commr.{Engg._)/CE(QC)IMCD/2022 dated13.09.2027 regarding checking ofworks

Circular No. CA/DCA/F&G-1/2023/MCD/D-271 datcd 18.01.2023 regarding theGST@ 18% is applicable 011 the
non-refundable tender fee lprocessing fee isapplicable.
CircularNo. SE (QC}-II/2022-23/0-122 dated J0.03.2023 regarding random selection of 25% of tlte works of the
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xx)

checking by SE {concemed) costing between Rs. 2.00 lacs and Rs. 10.00 lacs (ic theALRcases upto 5.00 lacs) is
applicable.
Circular No. Addi. Commr. (Engg.)/MCD/D-107dated 06.06.2023 regarding implementation ofminimum wages
Act, EFPand ES! Act inMCD is applicable.

g

.i) CircularNo.CE(P/MCDI2023-24/D-03 dated 15.05.2023 regarding procurementofreadymix concreteofspecific
grade is applicable..

xii) Circular No. SE (P)-I/D-44/2023 dated 27.07.32023 regarding pre-printed delivery ticket for each delivery of
concreteonwhich is printed, stampedorwritten theminimum information detailed invoicing as per Annexure-Dof
CPWDspecification-2019 Vol.1, clause5.9.6.5.

xxiii) CircularNo. EE (P)-IV/MCDI2025-2026/D-0I dated 15,07.2025 regarding theClause-7andClause-9 asmentioned
in CPWD GCC-2023, as applicable in PWD, GNCTD is also the standard clauses applicable to all the work
executedby MCD.

xxiv) Circular No. Addl.Cmr.(Engg.)!HQJMCD/225-261D-56 dated29.12.2025 regarding core cutting, refundofsecurity deposit
and extension indefect liabilityperiodshall beapplicable.

xxv) Special condition for CMDF works vide circular no dt. No.F.71)/5/2025-26/PLGIPF-VIII 14761-14766
Dated: 18/12/2025

xxvi) Circular No.CA-cum-FA/DCA(F&G)-I/MCD/2025/D-41 dated 24.04.2025 regarding collection of·GST invoice form
contractors both inworts nnd servicescontractshall beapplicable.

xxvii) Thegeneral condition ofcontract forMCD wnrl<s .(Bused on GCC ofCPWD work2023) specification, clause of conrat,
MCD safety code etc. (containing pageNo.I to 130)circulatedbyMCDvidecircularNo. DEEP)-II/2024-257260 dated
04.11.2024 and subsequentlymodificationNo.D/EE(P}llll2024--251275 dated26.11.2024 isapplicable.

xxviii) Advisoiy ·on protection ofHumanRights oftheperson engaged in Manual scavengingor Hazardous cleaning vide
N0.R-28/1/2021-PRPP (RU-3) dated 24september 2021 will befollowed.

xxix) The contractor shall pay the minimum wages as per prevailing guidelines/circular to unskilled labour & skilled
labour..

xxx) Circular No. Addl. Commr. (Engg.)/MCD/2026/D-88 dated 13.03.2026 regarding modification in para 5.2 of
CPWD workmanual 2024 is applicable.

SPECIAL CONDITIONS AS PER DIRECTIVES OF HON'BLE NATIONAL GREEN TRJBUNAL AND EIA
GUIDANCEMANUAL

l. The contractorshall notstore/ dump constructionmaterialordebris onmetalled road.
2. The contractor shall get prior approval from Engineer-in-Charge for the area where the constructionmaterial or debris -can be

stored beyond the metalled road. This area shall not cause any obstruction to the free flow of traffic/ inconvenience to the
pedestrians. Itshouldbeen sure by thecontractor that noaccidents occuron accountofsuch permissible storage.

3. The contractor shall take appropriate protectionmeasures like raising wind breakers of appropriateheight on all sides of the
plot/area using CGI sheets or plastic and or other similar material to-ensure that no construction material dust fly outside the
plotarea.

4. The contractor shall ensure that all the trucks or vehicle ofany kind which areused for construction purposes or are carrying
construction :material like cement, sand and other allied material are fully covered. The contractorshall take every necessary
precautions that the velrlcles are properly cleaned and dust free to ensure that enroute theirdestination, the dust, sand or nny
otherparticles arc not released in air/contaminateair.

5. The contractor shall provide mask to every worker working on the construction side and involved in loading, uploading and
carriageofconstructionmaterial and constructiondebris to prevent inhalation ofdust particles.

6. The conlractor shall provide allmedical help, investigation andtreatmentto the workersinvolved in theconstruction ofbuilding
andcany ofconstruction .material and debrisrelatable todustemission.

7. Thecontractor shallensure that C&Dwaste istransported to theC&:Dwastesite only and due record shall bemaintained by the
contractor.

8. Thecontractor shall compulsoryuse ofwetjetingrindingandstonecutting.
9. Thecontractc1r shall complyall the preventive andprotective environments fepsasstated in theMOEF_guidelines, 2010.
IO. The contractor shall canryoutonRoad insection furblacksmokegeneratingmachinery. Thecontractor shall use cleaner fuel.
11. The contractorshall ensure tbat-all DGsets complyemissionsnormsmodified byMOEF.
12. The contractor shall usevehicles having pollution under control certificate. The emissions can be reduced bya large extent by

reducing thespeed ofa vehicle to 20mph. Speed bumps shall beused to ensure speed reduction. In casewherespeedreduction
cannot effectivelyreducefugitive dustthecontractor shalldiverttraffic1o nearbypavedareas.

13. The contractor shall ensure that the construction material is covered by tarpaulin. Tue contractor shall take all -other precaution
to ensure1hatno dustparticle arepermitted to pollute airquality as result-ofsuch storage.

14. Tl1e paving of. lhe patl1 for plying of vebicles carrying construction material is more permanent solution to dust co.~trol and
suitable for longer duration projects. TheNITapprovingauthority shall carryoutcostbenefit ratio analysis ofthesame.

DetailscanbehadfiomMCDwebsitehttps://etenders.gov.in/eprocre/apporromtheofficofimndersigned.

Ex. Engineer (M)-I
Central Zone

Copy to :AllConcerned
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MUNICIPAL CORPORATJONOF DELHI
OFFICE OFTHE EXECUTIVE ENGINEERM-I CENTRAL ZONE

MC PRY SCHOOL C-BLOCK LAJPATNAGAR-III, NEWDELHI-24

7
Nr?Ro. D/EE(M)-ICNZ/2025-2026/1143/73

Last date of purchaseand download of tender
Closing ofTender
Opening of financial bid

Dated 25.02.2026

06.03.2026 upto 03:00 PM
06.03.2026 upto 03:00 PM
06.03.2026 upto 03:05 PM

FOR ONLINE TENDERING TIME TABLE PLEASE REFER https://eteaders.gov.in/eprocure/app Sealed percentage
rate/item rate are invited for the following works by MCD. As per circular No. AOIEngg (HQ/MCD/2023/D-215 dated
17.02.2023, the enlisted contractor of theMCD aswell as all contractors already registered with CPWD, state PWDs and Urban
Local Bodies having valid registration will be allowed to tender for the amount they have registered subject to the conditions that
they are neither black listed nor debarred at the time of purchase of tender. Tender will be received as per time table and will be
opened at PM on 06.03.2026 website https:/etenders.gov.in/eprocure/apn by EE (M)-/Central Zone MC Pry School C-Block
Lajpat Nagar-III, New Delhi- 110024, Validity of rates will be 5 months from the date of opening of NIT and in case of
negotiation from the dateofnegotiation..
Note: For onlinetenders, tender costwill bedeposited onhttps://etenders.gov.in/eprocure/appthrough NEFT/net banking etc.

s. Tender Estimated Earnest Time of- Tender Head of
No. Name ofwork Amount Amount Money completion Cost Account

Desilting/cleaning of Drain from Jangpura Flyover
to Round about A-Block Jangpura Extn., National

1 Park Nallah from Frank Anothoni School to LS.R. 1251123 1634300 32700 12Months 590 XL-V-A (i)
Nallal and LS.R. Nallah from Kalkadevi Marg to 1

FerozGandhi Mara in Ward No. 146, Central Zone
Desilting/cleaning of Maharani Bagh uallali/Clut

2 Nallah from Railway Line/JE store to C.V. Raman 7645059 9981400 199600 12 Months 1180 XL-V-A(i)
Marg in Ward No. 174, Central Zone.
Desilting/cleaning of Defence Colony (covered and 21367466

J.-, open portion) from Ring road KushakNallah in Ward &item 28563300 571300 12 Months 1770 XL-V-A (i)
No. 145, Central Zone. rate
Improvement/ Development of side benns in front

4
of H.NO. 1 10 14 and in front of H.No 187 to 190 in 996995 957300 19200 2Months 590 XL-VIII-U
Sukhdev vihar in ward no 174, Sriniwaspuri, Centra {C.MDF)
zone.
Improvement/ Development of side berms in front

5
of H.NO. 37 to 93, 93 to 82 along park side in 762995 731200 14600 2Months 590 XL-VIII-U
sukhdev vihar in ward no 174, Sriniwaspuri, Central (CMDF)
zone.
Improvement/ Development of side berms along delhi

6
jal board JE office infornt of Hno LI to H.No. N 59 638238 612800 12300 2Months 590 XL-VIII-U
in Sriniwaspuri JJ colony in ward no 174 (CMDF)
Sriniwaspuri, Central zone. a

Jmprovement/ Development of lane adj Laksham

7
narayan Goverdhan mandir, Prakash Mohalla to'Raj 411523 395100 7900 2 Months 590

XL-VIII-U
dheer sen Marg in ward no 174, Sriniwaspuri, {CMDF)
Central zone.
Improvement/Development of lane opposite Iskor XL-VIII-U

8 Mandir from Raju dhaba Amriputi garhi to Gali NC 734529 705300 14100 2Months 590 {C.MDF)
11 SBJ AtM in ward No 174, Sriniwaspuir, CIIZ
Improvement Development of Road by pdg. RMC XL-VIII-U

9 from H. No. H-67 to H-58 South fa. Part-I in Kotla 994201 954600 19500 2Months 590
Mubarknur WardNo. l47 Central Zone.

(CMDF)

Improvement Development of Road by pdg. RMC XL-VIII-U
10 from H. No. H-32 to H-44 South Ex. Part-I in Kotla 998985 959200 20000 2Months 590

Mubarkir Ward No. 147 Central Zone.
(C.MDF)

.Improvement Development of Road by pdg. RMC XL-VIII-U
11 from H. No. H-68 to H-74 South Ex. Part-I in Kotla 842325 808800 17200 2Months 590

Mubarknur Ward No. 147 Central Zone.
(CMDF)

Improvement Development of Road by pdg. RMC XL-VIII-U
12 from H.No. 962 to H.No. 1191 in Arjun Nagar ir 980338 941300 19500 2Months 590

KotlaMubarkpur Ward No. 147 Central Zone.
(C.MDF)

lmprovement Development of Road by pdg. RM ' XL-VIII-U
13 from H.No. 955 to Deep Jyoti House in Arjun Nagar 933997 896700 17900 2 Months 590

in KotlaMubarknur WardNo. 147 Central Zone.
(CMDF)

Improvement/Development of Bheem Gaoli from H.

14
No.29 to 16 and H. No. 33A to 27 and H. No. 38 tc 521427 574000 11500 2Months 590

XL-VIII-U
37A Bhagwan nagar by pdg. RMC in Ward No. 143 (CMDF)
Sidharth Naoar, CNZ
Improvement/Development of road from H. No. 3/1 XL-VIII-U

15 to H. No. 3/6 Bagichi in Sidharth Basti by pdg. RMC 563310 692000 13800 2 Months 590
in Ward No. 143, Sidharth Naar, CNZ

(CMDF)
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Jmprovement/ Development of lane in N 57 to N 51,
N 50 to N 46, L 15 to L21 and L 1 to L 14 ir 814924 782500 15650 2Months 590 XL-VIII-U

16 Sriniwaspuri Private colony in ward no 174 (CMDF)
Sriniwaspuri, Central zone .

.-- Improvement of side berm by pdg. CC from H.No. JV XL-VIII-U
17 19 1o M 40 on both in Lajpat Nagar II, Central Zon 1433654 1464700 29300 2 Months 590 (CMDF)

in WardNo. 144 CentralZone .
Improvement Development of Road by pdg. RMC XL-VIII-U

18 from J-51 to J-1 (along park) in Lajpat Nagar-Ill ir 1455258 1486800 29700 2 Months 590 (CMDF)
Amar Colony Ward No. 146Central Zone.
Improvement Development of Road by pdg. RMC XL-VIII-U

19 from H.No. C-948 to H.No. 1181 in Arjun Nagar in 1435317 1466400 29300 2Months 590 (CMDF)
Kotla Mubarkpur WardNo. 147 Central Zone.
Improvement Development of Road by pdg. RMC XL-VIII-U

20 from H. No. B-34 to B-50 South Ex. Part-l in Kotlz 1222372 1248800 25000 2Months 590 (CMDF)
Mubarkpur Ward No. 147 Central Zone.
Improvement Development of lane by pdg. RMC XL-VIII-U

21 from 0-33 to 0-45 (Mata Mandir) in LajpatNagar-II 1122570 1146900 23000 2Months 590 (CMDF)
in Amar Colony Ward No. 146 CentralZone.
. Conditions given in the printed NIT form A-32, chapter 9 of the Municipal accounts code part I will hold good. The

contractorswill have togive adeclaration about the name ofthe relatives employed inMCDalongwith each tender.
Bidding documents can be downloaded from the website https:/ /etenders.gov.in/eprocure/app. Both tender cost and

earnest money can be paid through net banking or can be deposited in the form of bank draft of a scheduled bank in favor of
Commissioner, Municipal Corporation ofDelhi. The contractors shall have to pay the tender cost and earnest moneymentioned
against the each work at the time of download of tender dpcuments. If the payment is made through demand draft then the
contractor has to deposit the different demand draft for tender cost and earnest money at the time of re-encryption of online bid
and the same will be received in the office ofthe Executive Engineer M-I Central Zone, MC Pry School C-BlockLajpatNagar-III,
NewDelhi-110024.

Latest circulars/office orders are to be followed along with general conditions of contract for South Delhi Municipal
Corporation works and shall be part of agreementAny conditional tender is liable to be rejected. Department reserves rights to
reject any tenderwithout assigningany reason.

IO

1)

ii)

iii)

iv)

v)
vi)

vii)

viii)
ix)

x)

xi)
xii)

xiii)

xiv)

xv)

xvi)
xvii)
xviii)

xix)

xx)

xxi)

Necessary deduction shall be made in the bills towards GST Act as applicable on work sand noting extra shall be
payable on the is account

. Office order No. D/l67/EE(P)lll/06datedll.12.06 regarding deletion ofArbitration clause from contract clauses of
the contract andcircular No. 471/EE(P)III date 22.02.06 regardingrecovery oflabour cesswill be applicable.
General specification, General conditions, all special conditions and additional conditions (for dense carpeting etc.
in densework) are applicable the same maybe seen in the office ofundersigned.
The circular vide No.PSC/777/2008 dL0l.10.08 regarding Modalities for timely execution of project will be
applicable and bindingtothe contractor.
CircularNo. DCA/EnggJ201 l/387dL13.10.11 regardingexecution ofcontractagreementwill be applicable.
Condition/provision for the procurement ofthe Steel and Cement as circulated vide D/EE(P-l)-SDMC/2013-14/83
dated 16.05.13will be applicable. The circular vide no. D-77/SE(P)/EE(P)-I/SDMC/2014-15 dated
25.08.14 regarding use ofPortal and Pozzolana Cement (PPC) in RCC structureswill alsobe applicable.
Circular No. Addl. Commr. (Engg.)/MCDID-41 dated 17.02.23 regarding third party quality assurance will be
applicable and charges for the 3rd partyquality assurance is to be bore by the contractor.
The circular vide SDMCISEP)/15-16/07dt. 19.04.16 regardingDense CarpetingWorkwill be applicable.
In all the development works an area ofsize 1.0 mtr. around the tree, coming at the proposed site ofworks, shall
compulsorily be left kaccha.9
The contractor shall quote their rate upto two decimals only. In case, the contractor quotes his rate in three or more
decimals, such tenderwill be out rightly rejected.
In case quoted lowest rates in respectoftwo ormore agencies are same, them drawoflots etc. willbe adopted.
Circular/office order issued byMCD from time to time upto date ofreceipt oftender will be applicable and contract
conditions/rules/directions/clauses of the contract etc will stand modified to the extent as is mentioned in
that/thosecircular/officeorders/abovementionedcircular/officeorders.
As per Circular No. DI/SE(P)/2020-21/154 dated 13.10.2020, CPWD Works Manual/SOP available at the time of
callingoftenders on CPWDweb site cpwd.gov.in will be applicable.
Circular No. D/155/E-in-C/SDMC/2020-2021 dated 16.10.2020-as per this circular "the contractor shall procure
Ready Mix Concrete of specified grade confirming to CPWD specifications 2019 from the ready mixed plant
setup/operated by the cement manufactures having a cement production capacity not less than one million tons
perannum".
For RMC work, contractor will submit computerized printed delivery tickets with information as per Annexure­
D,CPDspecification5.9.6.5andcomputerized batchmix slips.
CircularNo. D/CE/QC/202l/SE(.QC)/D-237dated 09.02.2022 reg. Third Party Quality Assurance/Audit
CircularNo.114/Addl.Commr.(Engg.)/CE(QC)/lv1CD/2022 datedl3.09.2022 regarding checking ofworks
Circular No. CA/DCA/F&G-1/2023/MCD/D-271 dated 18.01.2023 regarding the GST@ 18% is applicable on the
non-refundable tender fee / processing fee is applicable.
Circular No. SE (QC)-II/2022-23/D-122 dated 10.03.2023 regarding random selection of 25% of the works of the
checking by SE (concerned) costing between Rs. 2.00 lacs and Rs. 10.00 lacs (i/c the ALR cases upto 5.00 lacs) is
applicable.
Circular No. Addl. Commr. (Engg.)/MCD/D-107 dated 06.06.2023 regarding implementation of minimum wages
Act, EFP and ESI Act in MCD is applicable.
Circular No. CE (P)/MCD/2023-24/D-03 dated 15.05.2023 regarding procurement of ready mix concrete ofspecific
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grade is applicable.
xxii) Circular No. SE (P)-I/D-44/2023 dated 27.07.32023 regarding pre-printed delivery ticket for each delivery of

concrete on which is printed, stamped or written the minimum information detailed invoicing as per Annexure-D of
CPWDspecification-2019Vol.1, clause5.9.6.5..__

xxiii) CircularNo. EE (P)-IV/MCD/2025-2026/D-01 dated 15.07.2025 regarding the Clause-7 and Clause-9 as mentioned
in CPWD GCC-2023, as applicable in PWD, GNCTD is also the standard clauses applicable to all the work
executed byMCD.

xxiv) Circular No. Addl.Cmr.(Engg.)/HQ/MCD/225-26/D-56 dated29.12.2025 regarding core cutting, refund of security deposit
and extension indefect liability period shallbe applicable.

xxv) Special condition for CMDF works vide circular no dt No.F.7(1)/5/2025-26/PLG/PF-Vlll/ 14761-14766
Dated: 18/12/2025

xxvi) Circular No.CA-cum-FA/DCA(F&G)-I/MCD/2025/D-41 dted 24.04.2025 regarding collection of OST invoice form
contractorsboth in works and services contract shall be applicable.

xx-vii) The general condition of contract for MCD works (Based on GCC ofCPWDwork2023) specification, clause of contract,
MCD safety code etc. {containingpage No.1 to 130) circulated byMCD vide circular No. D/EE(P)-III/2024-25/260 dated
04.11.2024andsubsequently modificationNo. D/EE(P)-IIY2024-25/275 dated26.112024 is applicable.

xxviii) Advisory on protection ofHuman Rights of the person engaged in Manual scavenging or Hazardous cleaning vide
No.R-28//2021-PRPP (RU-3) dated 24September 2021 willbe followed.

xxix) The contractor shall pay the minimum wages as per prevailing guidelines/circular to unskilled labour & skilled
labour.

%

SPECIAL CONDITIONS AS PER DIRECTIVES OF HON'BLE NATIONAL GREEN TRIBUNAL AND EJA
GUIDANCEMANUAL.

I. The contractors hall notstore/ dump construction material or debris on metalled road.
2. The contractor shall get prior approval from Engineer-in-Charge for the area where the construction material or debris can be

stored beyond the metalled road. This area shall not cause any obstruction to the free flow of traffic/ inconvenience to the
pedestrians. It should been sure by the contractor thatno accidents occuron accountofsuch permissible storage.

3. The contractor shall take appropriate protection measures like raisingwind breakers of appropriate height on all sides of the
plot/area using CG! sheets or plastic and or other similar material to ensure that no construction material dust fly outside the
plot area.

4. The contractor shall ensure that all the trucks or vehicle of any kindwhich are used for construction purposes or are carrying
construction material like cement, sand and other allied material are fully covered. The contractor shall take every necessary
precautions' that the vehicles are properly cleaned and dust free to ensure that enroute their destination, the dust, sand or any
other particles are not released in air/contaminateair.

5. Tie contractor shall provide mask to every worker working on the construction side and involved in loading, uploading and
carriage ofconstruction material and construction debris to prevent inhalation ofdustparticles.

6. The contractor shall provide all medical help, investigationand treatmentto the workers involved in the construction ofbuilding
and carry ofconstructionmaterial and debris relatable to dustemission.

7. The contractor shall ensure that C&D waste is transported to the C&Dwaste site only and due record shall be maintained by the
contractor.

8. The contractorshall compulsory use ofwefjetingrinding andstonecutting.
9. The contractor shall complyall the preventive and protective environments tepsasstated in the MOEF guidelines, 2010.
10. The contractor shall carryouton Road in section for black smokegeneratingmachinery. The contractor shall use cleaner :fuel.
11., The contractor shall ensure that all DG sets comply emissions normsmodified byMOEF.
12. The contractor shall use vehicles having pollution under control certificate. The emissions can be reduced by a large extent by

reducing the speed ofa vehicle to 20mph. Speed bumps shall be used to ensure speed reduction. In case where speed reduction
cannoteffectively reduce fugitive dust the contract or shall divert traffic to nearbypaved areas.

13. The contractor shall ensure that the construction material is covered by tarpaulin. The contractor shall take all other precaution
to ensure that no dustparticle are permitted topollute air quality as result ofsuch storage.

14. The paving of the path for plying of vehicles carrying construction material is more permanent solution to dust control and
suitable for longer duration projects. TheNIT approvingauthority shall carryout costbenefit ratio analysis ofthe same.

As per circularNo. Addl. Comm. Engg.)/MCD/2025/D-104 dated 22.01.2025 instructions are as under:­

1. Desiltingoperation is to be carried outtwice in ayear, pre monsoon operationby 15th June (Phase-I) and postmonsoon
by 31stJanuary (Phase II).

2. Work in both the phases is to be carried out by single agency engaged through single contract
3. The payment to the contractors may be done in two Installments, upto 60% after first phase of Desilting/cleaning of

drains and remaining40%after the second phase ofDesilting/cleaning.
4. The silt taken out from drains are required to be removed within 3 to 5 days. Underno circumstances 'silt taken out from

drains may be left at' the site beyond 7 days.
5. The silt removed from the site shall be transportedto only three landfill sites viz; Okhla, Bhaslwa & Ghazipur.
6. Two specific days be fixed & publicized for the general public/stakeholdersto give feedback/complaints/photography of

uncleardrains in the area.
7. The complaint / feedback may be given on toll free no. 31 l of MCD. After that 15 days be given to the concerned

contractor to do the cleaningof the specific drains as per feedback/ complaints,
8. Payment to the contractor/agency for first and second Installmentmay be released after Third Party audit and once the

agencyrectifies the deficiencies notified.
9. 5thJune, WorldEnvironmentDaymaybe publicized for the public to give their complaints.
JO. The students of class 9th or class 11th may be assigned on voluntary basis, some nearby streets/areas to submit their

feedback,via simple means ofWhatsApp or on 311.
11. In all situation cleaningoffirstphase has to be accomplished by 30th June.
12. ·Target date for completing the Desitling work for second phase is to be fixed as 31 January, which needs to be

publicized for the stakeholders including RWA, public representatives to give their feedback on remaining portion/
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areas of unclean / non Desilted drains.
13. Desilting work for second phase has to completed, latest by 15 February.
14. Rating should be assigned to the contractors based on performance and meeting the target date/dead line for both phases.

DetailscanbehadfromMCDwebsitehttps://etenders.gov.in/eprocure/apporfromtheofficeofundersigned.

­

Ex. Engineer ()-I
Central Zone

Copy to : All Concerned
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